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LOK SABHA 

Tuesday, May 4. 1965/Vai .• akha 14, 
1687 (Suk,,; 

The Lok SabfLa met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 

RE: QUORUM 

Mr. Speaker: Should I repeat my 
request that I should not have to wait 
till the quorum is there? Members 
should take greater care that at least 
from the start We must have the 
quorum at 11 a/clock. 

ORAL ANSWERS TO QUSETIONS 
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Shri Shinde: As far as the factual 
position is concerned, after the com-
pletion of the police investigation in 
respect of blackmarketing in iron and 
steel, GC sheets, charge-sheets have 
been framed against six persons and 
six different cases have been filed in 
the court of law. The cases arc pending 
at pre~ent in the SDM's court, Pahar-
ganj. 

Mr. Speaker': The hon. Member 
says that there were two names of 
Members of Parliament and by some 
influence they have been taken out 
from those lists. 

Shrl Shlnde: I think the police 
have proceeded without interference 
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from anybody; and the doubts of the 
han. Member, I think have no subst-
ance. 
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The Deputy Minister In the Minis-
try of Community Development and 
Co-operation (Shri B. S. Murthy): 
I do not think any case has been filed 
so far as coal i-s concerned. The 
matter relating to coal has been 
entrusted to the Central Bureau of 
Investigation. As far as the other two 
cases arc concerned, one is regarding 
the sa Ie of gur and khanctsari from 
unauthorised .premises; a case has 
been instituted. Two persons have 
been charge-sheeted. As my colleague 
slated, regarding G.C. sheets, a case 
has been instituted and six persons 
have been charge-sheeted. None of 
them is a Member of Parliament. 
There is no question of the list sub-
mitted by the police being interfered 
with either by the Delhi Administra-
tion or the Central Government. 
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Shri B. S. I'lurthy: Every care is 
being takcn to see that this enquiry 
is conducted as judiciously as possi-
ble. Therefore, we arc getting an 
enquiry officer from Rajasthan. Even 
audit of this stores has been entrust. 
ed to a team of officers made avail-
able by the Auditor-General. 

'Iit~~~ :,!f~it;;ft 
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i'mro >.ft ;riP' l!'mT ~i1: fu'f ~ 'l','<f 
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Shrl B. S. Murthy: The poli"e hove 
not given the report to anybody. If 
tll~'Y lind any prima jCL'!\'~ case 1il('.\· 
file a case against the persons COll-
cerned. 

Shri Shinkre: Why is he nol reply-
ing to the question directly? 

'lit ~ mro : o;TTfin mq-

-:om~'fl1"T~~ If~ If'fiT, it 
mq-~ !i<lr m I 

Mr. Speaker: The question is, was 
the case instituted on some FIR to 
the police and whether that FIR con-
tained any names and whether that 
list of names included the names of 
2 Members of Parliament. 

Shri B. S. Murthy: We have no idea 
about that. 

'lit SI'mfiiT( mro : ~ ~ 'lit 
'O~ <it 'liTfu1lT <it .,-r ~ ~ I 

Mr. Speaker: If he has no idea, he 
should find out the facts and tell the 
House. 

Sbri Bhagwat Jha Azad: As a pre-
cedent for the Luture, I want a ruling 
from you on this matter. There are 
cases where sometimes wrong persons 
are involved and on investigation, it 
is found that they are not there. Is 
it correct to suy in this House such 
names which possibly might have 
been referred to, but which on subse-
quent investigation were found to be 
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untrue? Should those names be men-
tioned and unnecessarily a blemish 
be put upon them? I urn not asking 
about these two names, but for future 
guidance. 

Mr. Speaker: It is for the investi-
gating authority to find out who are 
guilty and who are not. Everybody 
is innocent unless he is proved to be 
guilty. But it is quite legitimate to 
ask for the information whether the 
FIR contained any names. They 
might have been involved unlawfully, 
out of malice. Somebody might have 
got that report registered on account 
01 personal enmity. But that is a sub-
sequent thing altogether. First the 
information is being sought whether 
the FIR contained those names. It 
was for the investigating authority to 
find out whether really there was 
s<Ymething against thC'In, and to send 
up only the names of thU3C a/Zllinst 
whom they found some proof. There-
fore, we cannot presume any 
guiJt in a person who has been put 
there. 

Shri Kapur Singh: We are entitled 
to know whether some of them were 
let alI due to undue influence. 

Mr. Speaker: That has been 
answered. 

nr. L. M. Slnghvl: In view of your 
intervention and the direction you 
have been pleased to give, I want to 
reiterate that the demand has been 
voiced before the House that IT ade-
quate information is not available 
presently, it should be collected and 
made available to us, and particularly 
the names which were mentioned in 
the report and at what stage they 
were dropped-this information should 
be made available to us. 

Mr. Speaker: I have said thnt. 
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